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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYLERABAD
* e

- mm s oema’ — — . e e e ek sk mie AN M emE  m mm we @

Smt.V.Rajeshwari .+ Applicant.
Vs

1. The Chairman,
Rallway Recruitment Board,
18,M1)1lers Road,
Bangalore-300 086.

2. The Chairman,
Railway Recruitment Board,
IRISET Complex, Tarnaka Reead,
Sec'bad=s00 017.

3. The Pivl,.,Personnel Officer,
EC Rly, Guntakal Division,
Guntakal.

4, The Chief Workshop Manager,
Carriage Workshop, SC Rly,
Lalaguda, Sec'bad.

5. The General Manager,
SC Rly, Rail Nilayam,

Sec'bad. .. Respondents,
Counsel] for the applicant ¢ Mr.S5,Ramakrishna Rac
Counsel for the respondents : Mr.N.R.Devaraj, Addl.CGSC.
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ORAL CRDER (PER HON'BLE SHRI B,S.JAI PARAMESHWAR { MEMBER(JJ

Heard Mr.5.Ramakrishna Racg, learned counsel for
the applicant and Mr.N.R.Devaraj, learrned counsel for the

respondent. s,
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2. The facts of this case are identical to those

contained in CA.661/99 which was disposed of on 29-04-99.

3. The following directions were given in the said CAi-
"The applicaht if so advised may submit a detailed
representation to the impugned show cause notice dated
21-4-99 within the stipulated time. If sucqb representation
i received from the applicant within the stipulateg time,
the same should be disposed of in accordance with the rules,
If it is Gecided to terminate the services of the applicant
after the perusal of the representation of the applicant,
such an order shall come into force only after 20 days of

the receipt of the order by the applicant.”

8. It is directed that the above #‘%ﬁééctions will be
[

followed in the present OA as well, Thus the OA is dispcsed
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~S.JAI PARAMESHWAR)

\”gf {JuDL. )-

Dated : The 12th 7 1939, \

_________ - ot

{pictated In the Open Court)
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of with no order as to costs.
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< NO ORDER AS TO COSTS.
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DISPOSED OF WITH DIR:C

DISMISSED.

DISMISSEZD AS WITHORAUN:

17 MAY 1999
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